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O R D E R 

31.07.2019   Learned counsel for the Appellant prays for some more time 

for settlement with the ‘Financial Creditor’.  Learned counsel appearing on behalf 

of the ‘State Bank of India’ submits that ‘Committee of Creditors’ has already 

been constituted.  Therefore, settlement can be reached only u/s 12A of the 

‘Insolvency and Bankruptcy Code, 2016.  However, without going into the 

aforesaid issue, we allow one more opportunity to the Appellant to take recourse 

of Section 12A of the ‘I&B Code’ and adjourn the appeal. 

 Post the case ‘for orders’ on 2nd September, 2019.  
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